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4.10. 9. 	This matter was disod of at 

the- stage of 	mission on 26.5.93 with 

a direction to the Departnental 	 y\ 
authorjtjes to consider the candidature 

of the applicant for the post of DJpM 

Taei O in Case he applies in prcer 

form with all recruited dourents within 	'sp 

the tine fixed for filing of the 

apptication.In tijs -7~A C 0, of which i- ia 

en scre, rved on the learned x1d1.5tanciing 

Counsel "i, ri C arantray,the petitioner 

has stated that ift pursuant to the 

rc N1 
direction ,the petitioner baa filed an 	 J 

applic ation with ad the recruited 	
. 

docuimhts on 25.3.9.3 and his p raye r 

is for a direction to the i)epartienta1 

Authorities to finalise the presS of 

selection within a pdri,A of tirre to e  

fi>ed oy LIA Triunat.v are not aiare 

if the app lic nt has filed an appiicati J 

wit)in t e peri - of la:t date fixed for 

filing of the aoplication • In any Case, 

(if the press of selection is ten 

up ,t he De a rt nen t a 1 Aut hot it ie S a r& 	- 3.. 
directed to Complete and finati 	the 	 \-- k- 

sane within a peri 	of si-ty days from 

the date of receipt of a COy of this  

order• We make it Clear that we are not 

mak.na  any coi-rnients witi regard to the 	(?i nerits of the cal-ldidat ure of the applica t 
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The :Denartueutal Aut horities are 0~'- 

divect&§I to strictiy folli the rule 

\ \çC\ 	t-&\ 

ardin'tructixis of the DepartJent andi 

Q rkrC\ 
choose the ettperscn in accordanCe 	 0 

with rules aiucng the candidate&4. the 

, 	 H¼ selection iL4 is accordingly disposed 

of. Hand or a c ' of this oer 

to leatn& counsels for øoth sifles. 

jJ 
vice -Ch alL ad oA 

7 
ieirioer(J'x1icial) 


